
 ”  Message  from  Rajya  Sabha

 (Shri  हैव,  Arunachalam]

 (ii)  Annual  Report  of  the  Bharat
 Leather  Corporation  Limited,  Agra,
 for  the  year  1984-85  along  with
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.

 (2)  A  statement  (Hindi  and  English  versions)

 showing  reasons  for  delay  in  laying  the

 papers  mentioned  at  (1)  above.

 [Placed  in  library,  see  No.  LT—2698/86]

 (3)  A  statement  (Hindi  and  English  versions)

 explaining  the  reasons  for  not  laying  the
 Anoual  Report  and  Audited  Accounts  of
 Messrs  Bengal  Chemicals  and  Pharma-
 ceuticals  Limited,  for  the  year  1984-85
 within  the  stipulated  period  of  nine

 months  after  the  close  of  the  Accounting

 year.

 [Placed  in  Library,  see  No.  LT—2699/86]

 11.12  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 (English)

 SECRETARY-GENERAL  :  Sir,  I  have

 to  report  the  folowing  message  received

 from  the  Secretary-General  of  Rajya
 Sabha  :

 “In  accordance  with  the  provisions  of

 sub-rule  (6)  of  rule  186  of  the  Rules  of

 Producer  and  Conduct  of  Business  in  the

 Rajya  Sabha,  Iam  directed  to  retrun

 herewith  the  Tea  (Amendment)  _  Bill,

 1986  which  was  passed  by  the  Lok

 Sabha  at  its  sitting  held  on  the  29th

 April,  1986,  and  transmitted  to  the

 Rajya  Sabha  for  its  recommendations

 and  to  state  that  this  House  has  no

 recommendations  to  make  to  the  Lok

 Sabha  in  regard  to  the  said  Bill.”

 MAY  8,  1986  Matters  Under  Rule  आ  1

 MR.  SPEAKER:  Yesterday  it  was
 decided  that  the  Minister  will  replay  but
 there  are  certain  other  Members  who  want
 to  take  part.  So,  I  think,  some  more  time
 may  be  allowed.  How  much  time...

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  GHULAM  NABI
 AZAD)  :  Sir,  we  are  left  with  10  minutes
 out  of  the  allotted  time.

 SHRI

 (Balpur)  :
 SOMNATH  CHATTERJEE

 Why  was  the  Session  extended  ?

 SHRI  GHULAM  NABI  AZAD:
 Session  has  not  been  extended  for  this.

 The

 MR.  SPEAKER  :  Let  there  be  no
 lunch-break  and  the  reply  will  be  at  12.30
 hours.

 SOME  HON.  MEMBERS  :  Yes.

 PROF.  MADHU  DANDAVTE  (Rajapur):
 I  suggest  that  the  reply  should  not  be
 guillotined.

 MR.  SPEAKER :  Okay.  Agreed.  I
 would  not  like  to  guillotine  any  Demand.
 So,  the  Minister  will  reply  at  12.30  hours.
 Now,  matters  under  Rule  377.  Shri
 Chintamani  Jena...

 ae  eee

 11.13  hrs.

 MATTERS  UNDER  RULE  377

 [English]

 (i)  Demand  for  introduction  of  dry  land

 farming  technology  in  areas  lacking

 irrigation  facilities.

 SHRI  CHINTAMANI  JENA  (Balasore):
 Sir,  when  our  country  is  depending  on  other
 countries  to  meet  the  indigenous  requirement
 of  edible  oil  and  pulses,  we  should  raise
 more  than  one  crop  from  110.0  million
 hectares  of  non-irrigated  lands  of  our

 country  by  introducing  indigenous  dry  land



 13.  Matters  Under  Rule  377

 farming  technology,  specially  when  we  are

 losing  agricultural  land  every  year  for  our

 developmental  projects  and  by  constructing

 dwelling  houses  etc.  According  to  Indian

 Agriculture  Research  Institute,  some  oil

 bearing  crops  can  be  raised  from  these  non-

 irrigated  lands.  As  opined  by  IARI.  at

 least  two  crops  in  a  year  can  be  raised  in

 areas,  where  farming  suffers  not  only  due  to

 lack  of  irrigation  facilities  but  also  due  to

 paucity  of  power  supply,  needed  to  energise

 pumping  sets.  In  such  cases,  these  areas

 can  be  turned  into  gold  mines  to  yield  cash

 crops  like  mustard  raising  incomes  of  rural

 masses.

 The  study  conducted  by  the  ICAR  shows

 that  in  semi-arid  areas,  the  per  capita  food

 production  has  been  sinking  steeply  over  the

 past  decade.  In  such  circumstances  they

 evolved  a  new  approach  to  land  and  water

 management  to  boost  yields  of  the  five

 stapple  crops  of  the  country’s  semi-arid

 regions  like  Sorghum,  Millet,  chick  pea,

 Pigeon  pea  and  Groundout  by  which  it  will

 generate  extra  income  of  Rs.  5,000/-  per

 acre,

 This  technique  involves  a  mix  of

 furrowed  and  un-furrowed  patches  in  fields,

 which  decreases  erosion  and  allows  rainy

 seasons,  run  of  to  collected  in  storage  tanks

 for  use  in  dry  seasons.  The  experts  of  the

 ICAR  are  in  the  view  that  as  these  five  crops

 are  largely  grown  for  food  rather
 than

 for

 cash,  the  authorities  have  never  paid  due

 attention  to  it.  The  poor  farmers  who  grow

 these  crops  cannot  afford  the  cost  of

 fertilisers  or  irrigation,  which  their  wealthier

 counterparts  use.  They  are
 compelled

 to

 depend  on  un-realiable  rains  through  which,

 only  one  crop  can  be  raised  instead  of  three

 crops.

 In  such  a  situation,  I  would  request  the

 hon.  Minister  of  Agriculture  to  look  to  this

 very  genuine  problem  personally  and  this

 new  technique  may  be  applied  in  dry  land

 farming  on  a  large  scale  with  time  bound

 programme,  which  can  treble  the  production.

 VAISAKHA  18,  1908  (SAKA)  Matters  Under  Rule  $77  14

 [Translation]

 (ii)  Demand  for  survey  of  waterlogged

 areas  and  measures  to  save  crops  from

 destruction  in  these  areas

 SHRI  RAM  PUJAN  PATEL  (Phulpur):
 Mr.  Speaker,  Sir,  I  want  to  draw  attention
 of  the  Central  Government  to  a  very

 important  issue  under  Rule  377.  The
 natural  calamities  like  heavy  rains,  hailstorm
 and  drought  affect  crores  of  farmers  every
 year,  on  which  the  Government  have  to

 spend  billions  of  rupees.  Besides,  lakhs  of
 acres  Of  land  and  crops  thereon  is  being
 affected  at  present,  due  to  seepage  in  canals.
 The  Sharada  Sahayak  Canal  which  is  the

 largest  canal  in  Uttar  Pradesh  has  been

 causing  extensive  damage.  Although  the

 crops  are  destroyed  due  to  the  seepage  of

 canals,  yet  the  Government  realises  the

 irrigation  charges  from  the  farmers  when

 actualy  they  should  be  paid  compensation
 for  it.  Lakhs  of  acres  of  land  have  been
 rendered  unfit  for  cultivation  due  to  water-

 logging.  I  think  it  is  the  duty  of  the
 Government  to  pay  compensation  to  those
 farmers  whose  crops  have  been  destroyed  or
 who  are  unable  to  cultivate  their  lands  due
 to  waterlogging.  My  constituency  Phulpur
 (Uttar  Pradesh)  is  also  faeing  the  same
 calamity.  Here,  there  is  a  network  of
 Sharada  Sahayak  Canal  tributaries  but  in
 absence  of  drainage  system,  the  farmers  are
 in  great  distress.  During  the  rainy  season,
 there  is  so  much  waterlogging  due  to  seepage
 in  canals  and  rain  water  that  the  farmers
 face  near  starvation.

 I  would  suggest  that  the  Government
 should  order  an  immediate  survey  and  make
 arrangements  for  the  drainage  of  water  from
 waterlogged  areas  so  that  the  farmers  are
 able  to  cultivate  their  land  to  eve  out  their
 livelihood  and  contribute  to  the  increase
 in  foodgrains  production  which  would  be
 beneficial  for  the  country.

 (English)

 (ili)  Demand  for  execution  of  work  oa  Sakri-

 Hasanpor  railway  line.

 DR.  G.S.  RAJHANS  (Jhanjharpur)  :
 Samastipur,  which  belongs  to  Mithila  region
 of  North  Bihar  is  the  divisional  headquartor


